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Hon'hle. Mr. D.K.-Agarwal, T M,
Hon'hle Mr. K.Chavva, A M.

rd
o<|"\v

Heard.

Admit.

Issur notice to resp&ndents to file counter within 8 week,
rejoinder may be filed within 2 weeks theresfter. list before
D.R. on 8.10.90 for complition of leadihgs. As regards interim

matfer’ issurs notice as to why the interim relicf prayed be not

granted. Meanwhile the operation of the order dated 27.6.90

contéined in Annexure A-1 shall remein steyed. List for order

! A on interim matter on 14.9.90.

N : sd/- o A sd/-
8 . .
+ A.P”io . J'M.

S0 v L S
-9, ) '

e e Goat HE ] & F &
w 5 L
befshe Fra DR(TD > /1o

~op Ao ' koo boec, {Hﬁeqy,ﬂ%’
Srhg‘,dxcfﬁﬂﬁua , Ao A e ¢hfvék/“¢* :;ykén

*

o) %M(l mu@tuﬁ’ .
N, H.od— @f
N e A veo oo

e



ang \% @

| @
v .

PR MY Iush G 0 Detradeuse —v
|9 \CWEVY /- ﬁvgmw SAW

O e W’ﬁ é& ea
v%?" ofPplcad Cone Wy el m;

D A L SR %&(—&\@J\ae \/
& e

1q-}< o St »
Y e %,.1%@&90 212 °9)
2lp Q) Ne S0 :
v & b.p M{JJO\L')'%P—
1> 7‘-")-7~ - V(/
: N c@,m% MAM [ %-gq
Ve,
| S
¥ o

&é\\/ﬂ My "ot es \H e Ay o Dev e

Loa e @y e 6.4 -6
9‘% O ‘»p e i,\c;)_m qs\ws—%\/)“'

)“r \70“A J?OJ»& Cmva_wl!//

N@(uwlsfu.us(/

13{ 3{ G

ALy Q’M’“\f 9@ Ve agl) Iy
2¢ s )




P

CENTRAL ADMINISTRATIVZ TRIBUNAL LUCKNCW 3IRCH LUCKIROW

#

Oricinal application No. 275 of 1325 (L)

C-P- Trikha . . . - . - - . . - . - . . . . - “\Ljplicant
Versus

Union of India throucht its Secretary in MinistrIy

of Railway, Rail 3Bhawan, New Delri.and octhers.
e « s« s « .« «. Respondent

Ion'bla Mr. S.N. Prasad, Member (Judicial)

The applicant has approached this tribunal

uniar section 19 of the Administrative Tribunals Act,

3
Fh

1985 with tha prayer for s&aying the oparation of the

jo7]
o

3

passa:

6}

impugned oriar dated 27.6.1230 (innaxurs-1) by
resoondent no. 3 wﬁereby 3 recovery of lJs. 34,108.58
bas been orderad from the applicant whiich is stated to
ba in 2xcess of the payment of overtime allowance for
tha-period from Aaucust 1986 to June 1383,
2. iriefly, stated thz facts of this case , inter-
~ et~
alia,ﬁthzt the apolicant was posted as Zflactrical
Charceman aftsr completion of his training of Chargeman
anl h2 joined in the office of Senior Divisional
Zlactrical Sngineer, Nortrern Railway Lucknow in the
crade of Rs. 425 - 700/-, ani later on aftar passing
trrouch various staces, the applicant was post2d at
\lambach, Lucknow in the ¢rade of 2s. 350 - 750/~ from
Aucust, 1986 to June 1339 and as such the applicant
has workei bheyond the statutory limit of work in the
interest of Railway Administration to avoid 3Jelay in
tr2 ndrmal functioning of the department and that's why
the applicant was paid overtime allowance after due
sanction, but to tha utter surprise of the applicant

he received reacovery order iatad 27.6.90 passed by
My -

2
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(1)
v

(X}

the rasponient no. 3 for rescovary of a sum of .2s.
34,108.58 thouch no notice or any show caus2 letter

~

has aver bean issued to the applicant: and after

~ " Hacd
for=satt receiving tbfqrecovery orider, the applicant
made his represencation dated 5.7.1930 against the
aforesaid recovary order, but no action his baz2n taken
so far, (vide Annexurs-8) § Hence'the applicant has
approached this tribunal.
3. The respondents have rasisted the claim of
the applicant with tha contentionsfinteralia, that
tha post of 5IF0 was down craded as JFO Crade 2s.
550-755(%3) ani the applicant was promoted to officiat
is 3r. 2lectric Chargeman in Crade s. 550-750(lS),
and made as supervisor/incharce of a i2pot as he was
tha senior most anid he workz3 in that capacity during
the period August 1986 to April 1382 ard continued to
hold the position of Supervisor/incharge of a2 depot Py

after being promoted to officiate as 3snior Ilactric

0

Foreman Train Lichting, Charbach Lucknow till July,
1989. It bas further been stated that after the

retirament of ART Incharge, Sri lam Jeo, the applicant

~ ¥
was also civen tha duty and made ART Inchargs also
e

by Sr. D.5.&. thouch 3r. D.3.3. was not competant to

4o sc, ani particularly for a such 3 lonc¢ period

from lucust 1986 to Juna 13835 afWl it has further
bhevgf. ~

been stated that the bills submitted by tha agplicant
A ~

from time to time for the alleged overtime weg passed

for payment, but accoriling to rules even if hes had

workad as ART Incharcgs, was not antitled to overtime

allowance. Thus, in visw of the abov: circumstances,

’ 422,/— Cont3d...3/-
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the application of the applicant is liable to be dismisse
4, I have hsard th2 la2arned counsal for thz partiss
-ni have thorouchly gona throuch the racords of the case,
5. T'his is worth while making mention of this
fact that in para 4.7 of the application, it has bsen
mentioned clearly that the work and conduct of the
applicant has always b=2en ¢good ani he ieft no stone
untarnad to cive a good performance; and h2 has an
ﬁnblemished service record arnd in 1990 the services of
thbe applicant were appreciated for showing sincerety
and dedication and he has been awarded a sum of Rs.500/-
cash group award and a shield. 1In this context, it is
noteworthy that théyassertions made by the applicant in K
para‘4.7 of tha application’have not bzsen denisd by the
respondants in para 4(7) of the counter-reply filed by
the respondents.
6. This is important to point t;;out that a
perusal of para 4.12 of the application reveals that
after receiving the impugned order dated 27.6.30, the
applicant made representation on 5.7.90 acainst the
aforesaid recovery order; dut no action has been taken
th2raon by the respondents so far, Annexure-8 is copy
of the aforesaid representation dated 5.7.90. In this
connection it is sicgnificant to point out that in para
~ -

é“/i of counter-reply of tre respondents, it ras be enx#;
mentioned that *gzﬁﬁgﬁfﬂzﬁa the averment made by the
applicant in para 4.12 of the aﬁpllcatlon‘;éﬁéiiggg;;és

o
o~ r~ %

re=s=wdgE, Thus, it is apparent that the above represan-

tation of the applicant dated 5.7.390 (innexure-3) is

still lying with the respondents undecided.

%"” Conti...4/=
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1. It is also significant to point out that a
parusal of para 4(8) of the counter reply filed by the
responients, interalisz, stows that the bills submitted
by the applicant ragariing ovar times allowance in
cquestion were passel by the com;2tent authority and
pay tgw re made to the applicant accoriincly.
However, it is conkénied by the responiants that thre
payment recarding tha bills for over time allowance

in question were not accoriinge toc tre rules. Ihus,

tris ba2ing so, it i parent that formerly tre bills

o~

ncernad anl paymenty,

n

3

‘O

O

warz passel by the authoritiss ¢

were male to tha applicant, but l1iter on it appears

..A-
[
O
3
t
L
Q
(0]
g}
o))
0]

from the scrutiny of the entirs materia
that thz raspondsnt no. 3 has passed trhe impucneid
~srjar Jated 27.6.30 ordered for racovary O- the
amounc of s. 34,106.58 on account 0f excans payment
for thre period from 1acust, 1986 to June 1283 from the

applicant; without issaing any stow causa notice ani

witrout afforiin

e}

any opportunity to the applicant

and as such it is found that the impégnad orisr is
in violation o%ltba principle,; of natural justice as -

P ) s ~Wma¢+&wl'

the aforazsaid impugnzd order has bezen passed wi thout
N\

affordinc him any opportunity to axplain his view
-~
points, 8 it has b2en snunciated in the casa of

-

7inod Kumar Mittal{(Rstitionar) Vs. Union of Iniia

/

(respondent), 1930(8) L.@.D. pace 339 3%°

" prirciples of Natural Justice-l.all s2ttled

tFat zvan Administrative actions affecting
rights of citizen raquire compliance of the
orinciples of natural justice-Ha1ld,

orinciple reguirss proviidinc opportunity of

Fzarinc before taking advarsa action.,"

Conti...5/=-



BEFORE THE CINTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD —~

CIRCUIT BENCH, LUCKNGW

»

/ ‘ 0.A. No, : 27f‘ OF 1990 (L)

Central Administratico Yribunal |
. Qircuit tench, Locknow

.y Dateof Fiting ...u}d140

«Date of chcipw
b 21y & ?’2

' ' PDoputy chxstrar(_])
g ’
<SS
C.P. Trikha, aged about 35 years, Son of | <
’} Sri Shiv Dayal Trikha, resident of House No. 569-Ka/60,
Sneh Nagar, Alambagh, Eucknow, *  weee. Applicant
Versus
v ;s

Union of India through its Secretary in Ixfinistry

of Railway, Rail Bhawan, New Delhi.

2. -Gen’e/ralLRailway (Personnel}, Northern Railway

Baroda House, New Delhi.

- ,Q Divisional Railway Hanager, North ern Rallway,
Vo
},wQ Hazratganj, Lucknow, '

4., Senior Divisional Personnel Officer, D.R.M. Office,

/l"*\g Northern Railway, Hazratganj, Lucknow.

5. Senior Divisional Electrical Engineer, Northern

™ v N M#ZT/& Railway, D.R.M. Office, Hazratganj, Lucknow.

eesses Respondents

APPLICATION UNDER SECT ION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBENAL'S ACT, 1985 ‘

DETAILS OF APPLICATION

‘k__,,g

1. Particulars of the order against which

application is made -

(i) Order No. with refer- : No, 2 E/ADS/ELC/RLT/89-
ence to Annexure. ¢.P. Trikha, Lucknow

dated“ 27 ° 6 . 1990.

N\ — ‘
/\A/ (ii) Dated s 27.6,1990.

(iii) Passed by - Divisional Railway Manager,
S



- D O 1

Northern Railway; Lucknow.

(iv) Subject in brief : The impugned order for recovery
of Bs 34,108.58 has been passed
by Divisional Railway Manager,
Lucknow, Respondent No. 3 on
account of excess payment for
the period from August 1986 t»
June 1989 vide his Order
No. 2 E/ADS /ELC /RLT /89-C.P.
Trikha, Lucknow dated 27.6.1990,

- The original copy of Order
No. 2 E/ADS/ELC/RLT/89-C.P.
Trikha dated 27,6.1990 is

Annexure 1 to this application.

2. Jurisdiction of the Tribwmal - The cause of action

accrued to the applicant for
filing this application at
Lucknow within the jurisdic-

tion of this Hon'ble Tribunal.

3. Limitation - The application is well within
limitation as prescribed under
Section 21 of the Administra-

‘Pribunal's Act, 1985.

4. Facts of the case -

The applicant most humbly and respectfully

submits as under :-

.....3
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1, That the applicant was posted as Electrical

. Chargeman after completing his training of Ch argeman

and he joined in the office o f Senior Divisional

Electrical Engineer, Northern Railway, Lucknow in

th e Grade of Bs 425 - 700,

A photostat copy of applicant's appoint-
ment order No, 752-E/2-6 dated 10.9.1982 passed by
Divisional Personnel Officer, Northern Railway,

Lucknow is Annexure 2 to this application.

2. That the applicant was transferred from the
office of Senior Divisional Electrical Engineer,
Northern Railway, Lucknow to office of Electrical
Foremen Town Supply, Alambagh, Northern Railway,

Lucknow in th e same pay scale, vide Order No, 764 E/

2-6 dated 19,3.1983.

A photostat copy of applicant's transfer
order No, 764 E/2-6 dated 19.3.1983 is being filed

as Annexure 3 to this application,

3. That when the applicant was posted as Charge-
man under Electrical Foreman (Town Supply) Northern
Railway, Alambagh, Lucknow, the Divisional Railway
Manager, Northern Railway, Lucknow has issued a

letter of appreciation and the applicant was awarded

a sun of Bs 200/~ cash together with a commendation
certificate for his exemplary services.

A photostat copy of commendation certi-
ficate issued by Divisional Railway Manager,

Korthern Railway, Lucknow is being filed as

Annexure 4 to this application.

a. That the applicant was promoted to the post

‘\

0.004
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of Senior Electrical Ch argeman in the Grade of s 550 -

750.and posted at Alambagh (Town.Supply).

A photostat copy of promotion_order No., 7598/
2-6/ELC dated 5.8.1986 passed by Divisional Personnel

Officer, Lucknow is being fil ed herewith as Annexure 5.

5. That tﬁe‘Divisional'Railway ianager, Northern
Railway on 15.2,1989 issued commendation letter to the
applicant together with cash award of Bs 250/~ appre-
ciating the services of the applicant.

A photostat copy of commendaticn letter
dated 15.,2.1989 issued by Divisional Railway Manager

Northern Railway, Lucknow is being filed as Annexure 6.

6. That the applicant was promoted to the post of

Senior Electrical Foreman in the grade of s 700 -~ 9C9

" vide @rder ¥o. 759 E/3-1/3LC dated 26.4.1989 passed by

" Divisional Personnel Manager, Northern Railway, Lucknow,

and the applicant was posted in the office of Senior

Electrical Foreman, Train Lighting, Charbagh, Lucknow

ad the applicant is working in the same capacity till
now,

A photostat copy of promotion order “
No. 759 E/3-1/ELO dated 26.4.1989 passed by Divisional

Personnel Manager, Northern Railway, Lugknow is being

N .

filed as Annexure\i, LT

7. Thétlthe'work and con&%ct of the applicant has
always been good an& ne 1 eft no stone untufned to give
a good perfo;mance; He has an unblemished seryice
record-and in 1990 the services of the applicant were
appreciated for showing sincerety and dedication and

he has been awarded a sim of Is 500/~ cash group award

and a shield. -
00005
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8. While the.applicant was posted at Alambagh in

the grade of Bs 550 - 750 from August, 1986‘ to June 1989
the applicant has worked in duel capacity asgnd”Chargemanh
was deputed with the applicant resulting extra burdon

o f work on the applicant during the said period. The
applicant was Incharge of Accident Relief Train and

being Inchargevof A.R.T., the applicant is supposed to
attend th e accident site apd in performing his duties

in duel capacity, the applicant had worked for more than

the ceiling limit of hours o f employment and for that

extra work the applicant was allowed overtime allowance

for the perlod worked beyond the prescribed limit.
Th e applicant has worked beyond the statutory
1imit of work in the interest of Railway Administration

to avoid delay in the normal functioning of the depart-

ment,

9, That the applicant was paid overtime allowance

after due sanction of Senior Divisional Electrical

Engineer?sNbrthern Raileay, Lucknow and the overtime
bill has been passed by Senior Divisional Accounts
Officer, Northern Railway, Lucknow after berifying’the
same from the competent authority. Thus, there is no
any irregularity in the paymen t of overtime allowance

to the applicant,

10, That the employees of Senior Pivisional Mechanical
Bngineer (Loco-shed) and Senior Divisional Mechanical
Engineer'(Qarriage & Wagon) in the scale of Bs 550 - 750
working under Senior Divisioﬁél Mechanical Engineer are

still drawing‘%hevpvertime allowance regularly.

, 11, That to the utter surprise of the applicant, he

. reoelved Recovery Order No. 2 E/ADS/ELC/RLT/89-C.P, Trikh:

dated 27.6. 1990 passed by Divisional Railway Manager

d \
" Liucknow, 0pp081te Party No. 3 for recovery of a sum of

0000067

-
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Bs 34,108,58 though no notice or any siow cause letter

. has ever been issued to the applicant.

12, Th at‘ after receiving the recovery order dated
27.6.,1990, the applicant made his representation dated
5.7.1990 against the aforesaid Recovery Order but no
action has been taken till now by the opposite parties.

A photostat copy of petitioner's repre-
sentation against the Recovery Order dated 5.7.1990 is
Annexure 8 to this application. l
133 That opposite parties are adament to recover the
said amount from the monthly salary of the applicant
and the applicant shall suffer great injury if the
opposite parties are not immedi ately restrained from

making recovery of the said amount from the salary of

the applicant.

14. That the impugned order of recovery ha been
passed by the Respondent No, 3 on the initiation of
Uttar Railway Mazdoor Union. The Uttar Railway Mazdoor
Union have on several occasions pressurised the
applicant _to join their union but the applicant refused

to join Uttar Railway Mazdoor Union. The applicant

being a sincere, devoted employee of the Railway
Department does not want to indulge himself in the
activities of the said Union and on this reason the
officials of Uttar Railway Mazdoor Union are continu=-
ously trying to harrass the applicant and the impugned
order of recovery is also outcome of the rivalry of

Uttar Railway Mazdoor Union.

15. That the respondents have passed the impugned
order arbitrarily on the back of the applicant without
giving him an opportunity of being h eard.

‘...7
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16. That the Respondent No, 2 and 3 have not
applied their mind in passing the order of recovery
against the applicant and it is evident firom the
perusal of impugned order itself that the order has

been passed under the undue influence of Uttar

Railway Mazdoor Union in Permanent Negotiations
Machinery meeting and the Railway Administration

disregarded the principle of natural justice and

other rules made for the purpose besides completely
overlooking the fact tha the applicant has unblemished
service record. Thus, the impugned order of recovery

is malafide and illegal. There is no any departmental
proceeding pending against the applicant.

Grounds for Relief : The applicant is now left
with no alternatibe than to
approach this Hon'ble Tribwnal.

He is entitled to his relief

on the following, among other -

GROUNDS

A - Because thework and conduct of the applicant

has always been good.

B -~ Because no departmental proceedings are

pending against the applicant,

Cc - Because the impugned order of recovery has

been passed without scrutinising the facts.

D -~ Because the impugned order of recovery is
punitive and has been p assed without any

inquiry.

E - Because the impugned order is arbitrary and
violates Articles 14 and 16 of the Constitu-

tion of India.

F - |Because the impugned order has been passed

without giving any opportunity of being heard

0.008
' RRAYYHE
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- and there is utter disregard of th e principle

of natural justice.

G - Because the decision taken at the level of
General Manager/Permanent Negotiat ion Machinery
on the basis of demand raised by Uttar Railway
Mazdoor Union at the iack of Bhe applicant
without affording him any opportunity is viola-

tion of the principle of 1 aw.

H - Because the employees of the Railway Adminis-
tration placed in the similar capacity are
still obtaining overtime allowances and the
impugned order of recovery is wholly illegal

and discreminatory.

Details o f Remedies Exhausted -

The applicant has regquested to Respondent No. 3
to cancel the impugned order of recovery but no action
h as been taken till now and qpposite parties have
issued instructions to Senior Divisional Personnel
officer, Northern Railway, Lucknoﬁ' to recover the
amowmt from the monthly salary of the applicant.

The applicant has been left with no other

al tern ate or efficacious remedy than to approach this

Hon'ble Tribumal,

Matter not previously filed.or pending with any

Court =

The applicant has not filed any applicaftion,
writ petition or suit regarding the matter in respect
of which this appli cation heas been made, before any
Court of law or amy otier anthority or any Bench of
th e Tribimal end nor any such application, writ peti-

tion or suit is pending before any of then,
' e.l9
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8. Reliefs sought @
WHEREFORE, the applicant most humbly and habad.

respectfully prays that this Hon'ble Tribunal be

pleased to @ ]

(i) Quash the order of recovery dated 27.6.1990

passed by Kespondent No. 3 contained in

Annexure 1.

(ii) Award such other and further relief, besides

——

the costs of the petition, as the Hon'ble
Tribunal may find the applicant entitied to.

The applicant shall ever pray for

<} this act of kindness.

7’; 9. Prayer for Interim Relief ¢

The applicent most humbly an d respectfully
prays that the Hon'ble Tribunal be graciously pleased
to stay the operation of th e impugned order No. 2 E/
ADJ/ELC/RLT/89-C.P, Trikha dated 27.6.1990 passed by
Divisional Railway Manager, Northern Railway, Hazratganj,
~ _ Lucknow, Respondent No. 3 for recovery of Bs 34,108,.58

on account of excess payment of overtime allowance fo.

v the period from August 1986 to Jume 1989 (contained
SR

in Annexure 1) as otherwise the applicant shall saffer

irrep arable injury.

10. The applicant is filing this application through

) J—

his Cowmsel.

11. Particil ars of Postal Order £il el in respect of appli-
cation fee ¢
(1) No. of Indian Postal Order : /B 062 Z684L79
(1i) Name of issuing Pos? 0ffice: General Post Office,

/\ﬂ/\’ I,uckno w.

(iii) Date of issue : 30.7.1990
-000.10.
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(iv) Post Office at which payable : General Post
O0ffice, Allahabad.

- 10 -

12, Details of Index :
An index in duplicate containing the details
of the documents is enclosed.
13. List of Enclosures :
1. Original copy of impugned Recovery Order
dated 27.6.1990 ANNEXURE 1
2. Photostat copy of applicant's appointment
order dated 10,9.1982. | ANNEXURE 2
3. Photostat copy of applicant's transfer
order dated 19.3.1983. ANNEXURE 3
4. Photostat copy of Commendation Certificate
ANNEXTRE 4
5. Photostat ccpy of Promotion Order
dated 5.8.1986. ANNEXURE 5
é. Photostat copy of Commendation 1letter
dated 15.2.1989. ANNEXURE 6
7. Photostat copy of Promotion Order
dated 26.4.1989. ANNEXURE 7
8. Photostat copy of applicant's repre-
sentation dated 5.7.1990. ANNEXURE 8
Lucknow : ﬁ’;£§§:¢:;——
Dated : 30.7.1990 Applicant
T R4 9-9°  ypRIPICAT IGN
I, C.P. Trikha, eged about 35 years, Son of
Sri Shiv Dayal Trikha, working as Senior Electrical
Foreman in the office of Senior Electrical Foreman,
Train Lighting, Ch arbagh, Lucknow, do hereby verify
that the contents of paras 1 to 13 af this application
are true to my personal knowledge and that I have
not suppressed any material fact.
Lucknow : égsgfi:::;
Dated ljﬁlﬁlﬁgﬁﬂl Applicant

2L~
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBINAL AT ALLAHABAD
CIRCUIT BENCH, LUCKNOW

0.A. No. : QF 1990 (L)
C.P. Trikha es.. Applicant
Versus Fﬁp' :
Union of India and oth eas seece Resgondents
------------- &P - ="~ - - -
ANNEXURE-Z
. ‘ﬁ
!
-/ NORTHERN RAILWAY Divisional Office
\/N%'&b/é‘%/zle/ﬂl../ 29- 2 kg Hucuknow Dated:f?)’-6-90‘
™ e Sr.Electrical Foreman,

Charbagh, Lucknow,

Sub :-Recovery of Rs,34108.58 on account of excess
payment for the period from August?’8€ to June'89
from Sri C.P.Trikha SEEO/CB/LKO. ‘

Ref : URMJ/PNM decision taken on 24/25.4,90 Item No,
20/90 as conveyed vide letter No.961E/URMI Hd,.ar./
PNM/Minutes dated 24.5.%0,

General Manager(P)/New Delhi has conveyed the BNM
decision held with URMU oy 24/25,4,90 item No.,20/90 at
Hd,qrs.,Office that the /ajise +“0f overtime already paid to
Sri C.P.Trikha SEFO/LKO i's Ynvoilation of the rule and
recovery ma§ be made, Accordingly O.T.paid amounting to ‘
Rs,34108.58%for the period from August'TIYB6 to June'l1989 may
please be recovered in easy suitable instalments under advise
to this office. The amount of recovery may be advised atonce
to this office so that Hd.Qrs.,0ffice New Belhi may be apprised

_ _ 9
et

foxr Division Raifﬂ y Manager,

é;;*” Lucknow.

Sri C,P.Tiikha Sr.SEFO/CB/LKO

3) GM(P)NDLS in referencex to his letter under
reference,

4) SWLI/Union Cell in reference to his letter No.
92}2;%8NU/Hd.Qrs./PNM/Minutes/89-9O dated
2 ) °

" with the position.

~ Copy to : 1) Sr.DAO/LXO .
T -2




BEFORE THE CENTRAL ADMINSSTRATIVE TRIB NAL AT ALLAHABAD
CIRCUIT BENCH, LTUCKNOW

0.A. No. OF 1990 (L)
q AT WA @ A

{ @t | aqrarse C.P. Trikha

............. e e A - CE Y (Rt

sfaqid [Teard+a)

C.P. Trikha ... Applieant

[TV & de ded A dtd

5
&

| aama afgardt (gm&:a)
. Union of India and others ... .Responden
do ggEM an et & ato e o

5% fay guga & aadt s @ = Ufo oo ﬁgu gsRNFT

sitAAdi disil g3 wearne

3[R qFe o To FISAEY sWIT I AT WGA @i, BAT AT, g0

RE@AR-I%°°Q — —ugiex
TS

@ qa awi fagea #3@  afar (sve ) s g oiw faw
WE W gwEW ¥ Iwa AW e@d  wqar sew ggiw
T S §F A& 7 qaqrw A ¥ I ® a1 9 v qfaw
ST a1 @terd @t gwit AT ford Wt w5 sitx waar g
O AN AT I FFAT IET AW AN A gwid s
¥ g W AIA AT A Ti@T FT T qads 53 qHEAl
31w wE wTm AR T A grd fageh (vdwamEl) o

afas foar gan sqar s9d @ gAR geawae 33 (TEa@d)
WA 43 W d9 fagw@ si—asia agiem g @ nf ag
HE FATE gAA qI9T &WR Y SR @ § ag it e
R g e H g Al W cEd Rl s ddwre wy dom
TEAT T ABFAT AFW ITE A qF avw @R fEae HEAT g
WA IR @RI A awE q¢ Ag gwy gafag ag
gEtwaarat fow fean sam <@ v awg av wm qRA

gt ——

| FFF— = —~ ~—gam— —

W FEEg -
JEIAT o™~ =~ = == = -~

quelt  (wang) et (wang)

faaia 30th w1 Jaly, a1 290 o

W’QH Accepted.
m’?‘c%/ qo

(P.S. Mehra)
-Advocate



o BEFORE THE CENTR.L ADMINISTRATIVE TRIBINAL Al ALLAHADAD
CIRCUIT BENCH, LUCKNOW f\‘D}
0.A. No, oF 1990 (L)
C.P. Trikha .....Applicant
. | Versus
Union &f India and otheis e++s.Respondents
N4 | INDEX
ge; 50: ) -D;s;r;p;i;n-o; ao;u;e;t; ------ P;g; 50?
relied upon
. 1., Application 1«10
K 2 Original copy of impugned Recovery Orderl
dated 27.6.1990. ANNEXTRE 1 i1
d% 3. Photostat copy of applicant's appoint-
ment order dated 20.9.1982. ANNEXURE 2 12
ﬁ}\ 4. Photoétat copy of applicant's transfer
order dated 19.3.1983. ANNEXTRE 3 13
5. Photostat copy of Commendaticn
Certificate. ANNEXTRE 4 14
é. Photostat copy of Promotion Order
dated 5.8.1986. | ANNEXURE 5 15
WJ(' 7. Photostat copy of Commendation letter
ﬂl* dated 15.2.1989. ANNEXWRE 6 16
| 8. Photostat copy of Promotion Order
dated 26.4.1989. - ANNEXIRE 7 17
9. Photostat copy of applicant's represen-
tation dated 5.7.1990. ANNEXURE 8 18
mj 10. Power 19
Lucknow 3 —
Dated : 30.7.1990 Applicant
_____ Za @2 o o e e e e e e e m e - m - - ==
FOR USE IN THE TRIBNAL'S OFFICE
Date of filing
or
Date of receipt by post. -
Registration No.
Sign ature

for Registrar

| |
i




BEFORE THE CENTRAL ADMINISTRATIVE TRIBINAL AT P
[ ] @xl
CIRCUIT BENCH, LUCKNOW ' L /?/

0.A. No. : OF 1990
C.P. Trikha { ess. Applicant
v Versus
Union of India and oth eas teevs ResEondents
““““““““““““ ({'V""’,"" - - =
ANNEXUREZJ y

A ¢4 ;" ~ - ) ] _*‘\ﬁ
3

- ) , NORTHERN RAILVWAY Divisional Office
%b’/&%/&[_eﬂ(’z,/ 99 P Tekhg Ouculnow Dated :9)’-6-a905
- e Sr.Electrical Foreman,

Charbagh, Lucknov, ' b

Sub :~Recovery of Rs,Z4108,58 on jccount of‘excess
|

-

R payment for the period from |JAugust'86 to June's9
| from Sri C.P.Trikha SERO/CB/IKO. |

, Ref : URMJ/PNM decision taken on 24/25.4,90 Item No.
4} 20/90 as conveyed vide letter No,961E/URMU MHd.Qr./
| : PNM/Minutes drted 24.5.90. |

. General Manager(P)/New Delhi has conveyed thd PNM
-+ decision held with URMJ op 24/25.4,90 item N0.20/90 jat

Hd.qrs,0ffice that the /afi: s“0f overtime already paid to
Sri C.P.Trikha SEFO/LKO i’s invoilation of the rule and
recovery ma§ be made, Agcordingly O.T.Paid amounting to ‘
Rs,34108 .58 for the perfod’ from August?1986 to June'1989 may
please be recovered in easy suitable instalments under advisze
to this office. The amount of recovery jmay be advised atonce
to this office so that Hd.Qrs,0ffice New felhi may be apprised
with the position.

/;WY o ‘_}? J o
, @9; DivisioneT[Rai Q y Manager,
- eﬁ?”' ' Lucknow. _
e Copy to : 1) Sr,DAO/LID o ; i
l”;J\ o 2) Sri C,P.Trikha SrsSEﬁU/CB/LKO‘ - T o
el 3) G.HM(P)/NDLS in referencex to his letter under
rcference. ‘

4) SWLI/Mnion Cell in reference to his letter No.
961E/URMU Hd.Qrs./Hil/Minute s/89-90 dated
24/5/%0 ! | [

"‘ ' éﬁ;é%%;::;‘ | : g v, jglﬁazgf
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBINAL AT ALLAHABAD @

CIRCUIT BENCH, LUCKNOW

' 0.4, No, : " OF 19
C.P., Trikha 90 (

Appl { cant

Vergus

-~ e am
- W we s - R e A TP e e s e NP e YR o W o e

ANNEXURE- ‘2

e pre. Rt e TN e i am e A Mg R B
-~ PR N DU e e

: DIVIZIONAL OPPICK
Northern Railuay Iuctuow.

¥o ,7952-E/2=6 Inockaou.datod hjo9o1982

gotioﬂo-

"‘ 9 -
- , grd D.E.?o/%.n./lnchﬂew hao pagecd tho
following ordoret= < {5 o o Sy

8}!1’1 N6 BaXON0y SeTele Gra&@ R8o550-750(5)
4u 8r.Dv ‘e 0fflcc s granted |30 doys LehoPo
Ve0efe 13090820 o ;

2. ahel R.X. Ealhetrs,RIC/TR Grado Roe425=700(x5)
in Bp.DEW's Offico Lo herehy rozetad te officiste
88 S.Teho Drode Re.~50=750(38) viec ivom 1 ghevae

Je ahrl CoF, Trikha, ADPe¥IC, whs i@ undar waising
for ercers, Lo poated es FTC/T grede 88 0425=700(15 )
in Br.0¥E'e Cffico vice ftem 2 sboveo -

*his hea tho upprovsl of compotant cutrority.

?

X CY L

—— . C+ﬁ¢ [ Divieional foraonFEivdffigﬁr.
T P \ Hoit g Iucknowe
Cepy Roie

1. Suplt. Sr.0¥Y¥'e Oifice. !; !
20 810D0‘o°o/mkn0“o ‘ |
' |
F

3, Sapdt. Pay Byllo
&y TP N/T3/ANY,



CIRCUIT BENCH, LUCKNOW
0.A. No, : L OF ﬁfsso (L)
g

C.P. Trikha

Versus ot
}_Jn_gog_ gf__Ig_x_d}_a_and oth &8s _ _ _ _ _._ oo _Rgggogdgngs
A NN E X U R E - 2
, ] ! /
; o
Y0764 5/ DB | . Pledle antd"'n effise,
‘ Lacka - a b ,1;; \13«
]i 0 2 I ¢ g.

0 AT\ w' (27 Detherm Rallwylackow *ug . |
. a@ce.:dod APRIGY ) far trivasfor of t:he % of Trrtnte
rezps? BiC A4 crole Ha,126=700(18) +5thig orfioe £o
J under LEC/ $4V /LEG, ! .

In viow of the above @i Cf *eTivk™a, XL/ 19
gt‘ade 13436~700 {Loy uade S2eTEES Of =106 ?u
epay transfesred wid pogied wnder m/m& LD aln mdtn

posto .
| &ma hua the eprogval of t;he cmpomﬁ wthor(tyq

for Divisi% Peraon ol omm,

. ) &wm. L ;.l--'.".i
Com tor- /o o e e T e
/u e Supdto Hlecte i offices .
) Tho BoROo/ MW/ Ingtooys o o it
3) The o BAO/IKG, T r y T
4) tha amdt; ?ay n:ux $a ofﬁcae ’ |

L oeme




BEFORE THE CENTRAL ADMINISTRATIVE TRIBlﬁAL AT A

CIRCUIT BENCH, LUCKNOW | |
0.A. No, : " OF 1990 (L)
C.P, Trikha : P Applicant

Versus
Union of India and oth as - thses
ANNEXURE ,

N K

_Rgsgondents

e

R e e

Shri C.R.Tirkha, T s
slectricel Chergenan, . : !
, #orthern xailusy,
4lambagh,Lucknoss,
Shri virkha has taken keen interest in :the improvement of

y&J.e.c_‘:rical instellations of Langra Phatak area, He hes been g€iving neceswsFy——= . .

schedules to the hiih tension mﬁ?s“ﬁé."fib‘ﬁs aid had been keeping The
’egF:pments in clean and healty ® ndition,

e has 2lsé been handling his staff in & tactful manreyr end
20tivating then 2o do their', vork with zezl und dedication, He has also taken
intergst in the extra curricular activities including &lving lessons and
training to the treinces vhich are being Provided wiin troining fecilities
under &£0/15/Alanbegh yLucknow.

For hiy exemyulary activities he has been given cash award of

184,200/~ 2ud a Cormnmendation certi ficate, ’
4 . <N
’ b
‘A <
fal <9

e
(4. Chatsd] :
Divisionel iteilwny litneger,
e Horthern Heilury,
Lucknow H®T 7oy FTerw,

i 3T T, maas

.’ , o e e */Sfj\\ (AL
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CIRCUIT BENCH, LUCKNOW

OOAO NO. : EE OF 1 ' i
. C.P. Trikha F 1999 ('

. Versus
Union of India_and oth es : ceses Ros’gondents

‘ Yo o= -O-----u-olﬁoqﬂ’--‘- —-_‘-.“ ¢
, ANNEXURB=SZ |« 11 s

-

. JORTHER RAILWAY T

I 7598/2-6/ELC ‘ pivisional office, .
R . LucknowsDt. 5~ /8/1386.
\,4\ NQ TICE o

| Thé}fblldwing ﬁ%bmotioﬁs and.transrér orders age(bereby
jsued to ha 3 immediate effect = .

1) sri Nat Raj Tripathi,SEmo/AMV/LKO in gr.ks,.700-900(R5) is hereby
transferred and posted under s.,E.,(_(;onsp.)III/LKO on the same
pay and grade. - .

» shri §.p.Srivastava, HIXR oct.)TL/LKD in grade f,550-750(RS)

) ﬁngersogdggs g% groﬁotiongg%rely on adhoc bagis and posted a e
RBL is now posted as SEF0/HL/1K0, against the post of SERO/aMV/
1K0 transferred to HL/ AMV/LKO . ' -

_35 gshri C.P.Tirkha, ELC/AMV/LKO in gr. Rs.4+25-700( RS) under orders . -
" of %transfer on promotion as  HTXR(Elect) T1/1X0 purely on adhoc -
basis is now posted at AMV/LKO as Sr.ELC in gr.ﬁ.550:—750(ns)
.. agalnst the post .of BTXR/TL/LKO jtrensferred to /LKO (Power).

%) shri 0.,P. Sharnma, ELC/HL/LKO in grade Bs. 425-700(R8) 1s hereby
transferred and Eosted as TXR(TL)LKO alon with [post of ELG/HL/LKO
~ 1Ko in grade . k25-700(RS) under SEFO/ TL/ LXO. g '
- ‘:ﬁ). shri V.B. Srivastava, who was temporarily posted as DTLI o
{,".. grade B. 700-900( R3) in.Br.DEE!'s offilce 1g now transferred and
© - posted ns at RBL as SEIO in the same pay and grade.
 (6) shri V.7, pandey,BLC inigr. fs.425-700( RS) under SEFO/Pump/LKO
B ig temj..carily promoted |purely on adhoc basis in gr. . .550-750 ~
(Rs) and posted under SEFO/AC/CB/LKO against work charge poste

4

-

+h

. He willlhave no claim for his regular promotions

(7) ehri Mahendra Singh, g0 in' gr. R, 425-700(RS) under ELC/CB/LKO
| is gereEgvtransferred d posted under SEFO/Pump/LKO vice item
. No.0. & Ce N _‘ﬁ @ ! ' ' ) :

: ghri J.N.Mauriya, BLC in gre Rs, 425 +700( RS) working under .
4-(%‘& sr.DEB's office ?Ls hereby transferred and _pos}:ed under Sr,ELC/
. PBH at JNE' against the post of 'ELC in grade R 425-700( RS) 1
F oder EL&/ONIKO transferred to JNH sad on adninistrative
. gI’OundSQ. . o ) * . o \ .
This has the approval af tha_oi:?etent“aup?ority. o 'ln
r :

\f:,}niv'isional;pér nbl Officar

R W ‘
"
n

Lucknowe |-
[

- kT Copy tor ‘» . e '
e O e ELE/CR/IKO & SEFO/TL/LKOe o ‘a |
2, "re SEFO/AMV/LKO. T RO E S ae-t§ ;
3. .8 8B (consta)/I1IL 1. OFFLCRemmmmr i T ST T . A
4. The SEFO/FBL. | - I
5, The ELC/HL/LKOe |
6. The Sr.DA0/LKO.

e SRTL - -, A

!

~

"""'¢  -9, The Supdt.(Pay Bill)in offica.‘_ : L -f;r
‘ C g. The SupdtaéElectLD in office. T é@é}, 0{2&#??
g Viggass , I : ; Qi Le«'ﬂl
| == 76/
! ¢ j‘&’if .
P e
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L . quifed ax ‘ o 4‘
- _ COMMENDATION LETTER. . ~——— -
Shri C.P. Tirkha, Emo_ﬁﬁomw Foreman, ART/Lucknow performed
o his legitimate duties immensly smﬁ on 2/11/88. 7 Wagons of Train No. -
| Dn. Hindan Spl. (Goods) got derailed at SYW Station at 19. 10 Hrs. The
Site of accident, was visited by ADRM - ‘H. DME (C&W) Sr. DEE at _
22.30 hrs, wmwbm Pitch dark, nothing was visible and hence no relief-
operation was possible. But mrww Tirkha exerted his best and got
s sufficient light md%mbmma SHASHS. no time. This is actually an .
|- . | applausive mﬁa commendable uOd and be speaks of Shri Tirkha's Hbdmmwmp
: . devotion to QCd% and sense of extreme duty- consciousness. N~
— The administration therefore, feels pleased in mu<psm him a
cash award of Rs.250/- mHobm£+&@ this commendation certificate and OSmM
copy will be attached in his service record.

|

_ | . - A
A v _ ' X?&\ ®

Divisional Railway Manager
N. Rly.,. Lucknow.

e . Yoo | , * | ﬁummmwnﬁma
| § &~ | . T yaz WY, AGAS
g ~ | | e
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ANNEXURE-~
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Union of Indi
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BEFORE THE CENTRAL ADMINISTRATIVE TRIB LNAL.!A’I‘ ALL?

CIRCUIT BENCH, LUCKNOW | 0})20
0.A, No, o~ OF] 199p (L) | cant
- CePo. Trikha v v esse ppé’
ersus
5 ts
Union of Indfa and othes _ _. _ _ _ __ feses -Bespondent
T ANNEXURE(RT T

EX

TN S et
i 5150 / ;
o

. .
The Divigional ilailwhy Manager

Northern Railway, ! ,’ f 5
_ Lucknow, ‘
‘ﬂ\ : ‘ :
(Through Proper Channe} )
g ‘ Subject : Recovery of s 34,108,58 on account of ‘
! . | 'excess!payment for the period from August 86
: o : . i
) 4o June 89, y

; ' F'~ ; | l | .
"Ret :  Your letter|No, 2 E/AD/ELC/RLT/89-C.RB, Trikha

dated 27.6.90,

Sir, a [ I
I S With due regard I beg to stat
: -

letter No., 2 E/ADJ/ELC/RLT/89-C.P, B\

|
that through yopur

.
ikha dated.ﬁ7,6.90,
the order for recovery of ps 34,108.58[

1
i

is being'pﬁsse?
| H
arbitrarily withoutggiving me an oppo;

f
¢

| A
L

tunity of being

!

heard, _ o '
The order has been passed égrihst,the p:ihcipie%
of natural justice and no show*cahsP Lotice Jﬁs ever been
| issued to me for the said reéovery.: @he oveqtimé al}ow-.
T gndé pad to me for the period fro ngg 1986 %6 June|1989
according to rules and regulationsifnémed for the pu}poses
: ' |

i of overtime payment, During the said period I Was wérking

in duel capacity of Senior Electric 1'Chargemansand

Electrical Chargeman and as such } wa% allowed ovértime

. allowance for the work done 4y meibeybnd the;ceiling

i
i

limit of’émployment. ( E : !
, /420 , It is, therefore, most respdctfully prayed that

the order dated 27.6.90 passed for ‘recovery of s 34,108,58
be kindly set aside as otherwise great injustice will be
caused to me, . y '

l . QOufs faithfully,

N
. i —
Lucknow : ) ’,p. Trikha)
. i
Dated 1 5.7.1990 _ﬁgﬁgﬁ‘f"“{“'n' i
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In the Central Adminstrative Tribunal Allahazbad

Circuit Bench Lucknow.

0.A, 275 of 1990

(-]
C. ¥, Trikha e caves Applicant

Versus

Union of India and others - crere Respondeunts.,

Reply on behglf of the Respondents:

Para 1: That the contents of parazgraph 1 of ths appli-
(i) to (iii)
cation needs no rsply.

Para 1(iv)It is uot denied that the impugned order for

recovery has been passed by Respondent No. 3, //
/

under orders frou G,1,(P) New Delhi: the /

~

’ overtime slready paid to ths applicant is</

f violation of the rules, hence recovery'to bg V
. made. The original ordsr as contained in

Aunexure No.1 is not denied. T~ 1

Para 2: Nesds no reply. Ty

Para 3: In reply, it is subnitted that the represeutaﬁa‘
' !

tion naving been wade only ou 5,7,120,%hue

' application before the Tribunal is preggﬁéag;4i

Para 4(1) That the contents of paragraph 4(1) of ths

appblLication are not denied.

Para 4(2) That the contents of paragraph 4(2) of tue

application are not dsnied.




(-4
Para 4 4):
\'ﬁ-
‘
A
Para 4 5)
4
Para 4( 9)
‘,
\f,
Para 4( 7)
A E Y P R

Cme g s
w ek A

- 2 -

That in reply to the contents of paragraph
4(4) of the a Plication, it is stated'thatr
vide ordsrs aé contained in Anuexure No.»?,
the applicant was prouoted as 3r. Klectric
FErsmEs® Chargewen in Grade Rs. 550-750(35)§7
purely on adhoc basis and posted at Alambggh
(Town Supply). It is subnitted that in Town
supply, the post of SEFO (Rs. 700-900) was
downgraded as EFO (RBs. 550-750) aud the
applicant was wade supefvisen/ incharge of

3 depot as he was the genior wost.

That in reply to the contents of paragrabh 4(-5)
it is not denied that the applicant was given
a commendstion letter along with cash award .

of Rs. 250/-. Rest of the contents are denied.

That in reply to the conteuts of paragraph
4(5) of the application, it is stated that
the applicant was prouwoted toofficiate on

adhoc basis vide order No. 739 B/ 3-1/ELC v

dated 25.4.'89passed by the Divisional REXSK
Railway Manager Luckuow as SEFO TL/ CB/LKO
in Grade Rs. 700~900(RS), now revised to

Rs. 2000~ 3200( RPS).

That in reply to the conteuts of paragraph
4(7) of the application, ths fact of tne
applicant being awarded a cash group award of

Rs. 500/- and a shield is not denied.
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Para 4( 8) In reply, it is stated that the post of
SERO was downgraded as EFO Grade Rs.550-75Q(RS)
aﬁd‘thé épplicant was prouwoted to §fficiate‘
as Sr, Electric Chargemen in Grade Rs.550-730
(R3) and wade asvsupervison/inchafge of a
depot as he was the senior wost. He worked
in that capacity during the period August
1986 to April '89 and continued t uold the
pii}f}gg;gg\ﬁgggzziﬁggéipcharge of a depot
aftsr being prowmoted to officiate as Seunior
Rlectric Torewan Trzin Lighting , Charbagh
Lucknow till July '89. It is further stated
that after the rstirement of ART Incharge,

Shri Ram Deo, the applicant was also given

the duty of
and made ART Inchsrge also by Sr. D, S.2H.

though Sr. D.S.E. was not coupetent to do so,
gz and paricularly for a such a loug period -
from August 1986 to Juune '89. Thnouzn it is naﬁ‘
denied thst the bills submitted Ly the apglpca:
nt frowm time to time for the alleged overtime.
\werebassed for payment, but acecording to ru}eg

even if he had worked as ART Incharge, was nod

entitled to overtime allowancé. It is subuitted

that to attend the accident site, was a pa;tv-‘

of its duty as a supervisor/incharge of a depot
lwas not entitled to any overtime allowance and

in such casse hours of saployuent is uot app=-

1icable.



Para 4{ 9):

Sileae

a-’_{}'
W “\' (N,
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That in reply to the couteuts of paragraph
4(9) of the a plication, ouly this much is
not denied that the bills as submitted by
the applicant, weare passed by Senior
Tlectrical Hngineer and Senior Divisiopg;§

Ac counts Officer Northern Rzilway Lucknow,
Had these Bills beeu prepared correctly as
the facts stéod, they would never have been
passed ,as he bslug incharge of AT and
supervisor/iucharge Zlectrical, was ot _'
antitled to over time allowance. In fact a
fraud was perpetuated by the applicant in -
supPressing the true state of affair, whi;gt
preparing tae bilisfrom time to tiuwe forhthe
alleged overtime, True photostat copies of-
the overtimebills are annexed to this reply -
as ANNEXURE NOS. to . Bare perusal
of tne bills would indicate that tas a?p}iuf
cant did not indicate himslef as ART Incharge
but instead wade shri G, D, 3ingh working as
cable jointer in Grade Rs., 280-560 sign as
ART Incharge and hiumself shown as working
under him as EFO, when in fact on his own
aduission in para 3(8) of the applicatiomn,
the applicant had been wmade to work as ART...
Incharge and working as suda in dual capaclly
1t is subuitted that had the position begp‘~
g0, as indicated in tue bills, the avplicant

would have been entitled to overtime’being..
As such the allega-

!005

not tue incharge of ART.
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Para & (10): Tnat in reply to the contents of paragraph
4( 10) of.the application, it is stated that
the ?os tion is correct., As glready staued
above, if the position shown in the bills_;:
for alleged overtiume prepared at the instance
of the applicant was correét, then the
petitioner wesld have been entitled ta.,,.

to the overtime, but the bills were prepared

p* fraudulently to cheat the a&niustration._;g-

fac t the petitioner wade Sri G, D.Singh ( cable

jointer in Grade Rs, 380-560) sign as ART -

Incharge, the petitioner himself signigghgs

EFQ, while the fact was tioas the applicant

was admnittedly appointed as ART Incharge

and thus holdiug the post of Incharge ART

he was not entitled to overtime allowailce. ~

as other working under him were entitlgd to.

7Pﬁf\ It is further submitted that as per the -
bills submuitted by the petitioner, he never
worked as ART Incharge and thus was upt';:.
having worked on accident site, thus disen-
titling him to subuit any bill aud also
even accordingto extent rules, had he -

worked as ARXT Incharge he was not entitled

to overtime gllowaunce,.

Para 4(11): 1In rsply, issue of letter dated 27.6.19 90
by the DRi, thereby orderiug recovery of ..

Re. 31,408-58 is not denisd, It is submitted




Para 4(12):

Para 4(13):

|

CHN

that the payment having been made due ta‘an:

- 7 =

3

aduins trative error, o notice or show cause
was required to be served upou the applicant,
a5 he himself was in fuil kunow of the fact

that he was not entitled to over time aund

by poreparing false over time bills for
the alleged overtime, wade the officers .
Sr. D,%.HE and Sr D.A.O. Pass tae bills and

allowed péymeut in good fzith, to which thue

apolicant was uot entitled to.

That in reply to the contents of parazradh -
4(12) of the app-icati-n, the subuission of
representation dated 5.7.'90.13 npt
denied.

That in reply to the coun snts of pargraph
4(13) of the application, it is unot deunied
that the recovery has been iuitiated to
recover the swounts illegally withdrawn - -
by the applicant and same should be allowed
to coutinue, as the amount in questionxisw
illegally being wi th-held by the appliczut
waich tae adminstration paid on bills
preparsé fraudulently and is being recovere
to correct the aduinstrative error in
payuent as as well as on detecting the

fraud perpetuated by the applicant,
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Para 4(16): That the contents of parazraph 4(18) of the .

: Para 5:
e
Para 6 :
A
{ Para 7:
|
Para 8:
Pare 9:

application are denied. It is stated that the

order has been pssed after due application
of mind., It is also denied that the ,order was
passed under influence of URMU in PNd mpe?@ng.
There is no violation of natural justice or_
auy rules made for the purpose. The prder of

recovery cznunot be terwed as walafide or

illegal as alleged.

Denied. The applicant is not entitled to any

relief, None of the grounds are tengble under,
1aw. Lhe apblication is liable to be disuissed
with costs and special costs lookiung to the

circuustances of the case.

Receipt of the representation is not deuigd.
1t is stated that on the facts and circuns-
tances, the iustructions issued for recovery -
are legal and valid to correct an admiustrafive

error,
Needs no reply.
—

Denied. Lhe applicant is not entitled to auy

relief and the application is liable to be

dismissed with costs.

The applicant is not entitled to any relief
by way of interim relief, No ground has been
ma de out for staying the operation of tae
order dated 27.8.1990. The interim order
passed by the Hon'ble Tribunal is liable te

be vacated.



Para 4(14):

Para 4(15):

(t 21

That in reply to the contents of paragraph
4(14), it is submitted that recovery has
besn ordered correctly, after the saue caus

to the notice of the aduinstration at the
instence of URWU, The spplicant was not
entitled to over tiwe, as stated above gnd
the bills would uot have not been pakded

for payment and payment wade, even otherwise,
nad the applicant not prepared the bills
fraudulently to wis-represent himself to

be working under Incharge Art i,e. Shri G, D,
singh who was uot competent to be umade
Iucharge ART as he was cable joiunter in

Grade Rs, 360-580,

That in reply to the contents of paragrapp_
4(15) of the application, it is stated that. ..
impugned order has not been passed arbitraril
but in accordsuce to rules, after it caue

to know that the applicant being ilucharge

ART wis not sntitled to OT allowance and

as well as that the bills prepared were |
fraudently to get the saue passed by giving
ineorrect position in the szme, The correc-
tion of acminstrative error needs no notice
to the applicant and czn be corrected as

and when it is known.

...9
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Para 10: Needs no reply.
Para 11: Needs no reply.

rara 12: Needs non reply.

Para 13: Needs no reply.

Luckuow
Dat ed: QpposTTe parties
Respoudents,
waekiiRB Lar el e ey
TR e S y
Verification, cr W NG
i, working as

in tue office of Divisional Railway wanager, Luckhow

coupetent and guthorised to sign andverify this reply
do hereby verify thzt the contents of paras 1 to 13
are true to wy own knowl edge based on inforuation

derived from the record zud legal advice.
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1991

AFHDS;

HIGH C R'E
ALLAHABAD

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL;AT ALLAHABAD

CIRCUIT BENCH, LUWCKNOW

OsA. No, 275 of 1990 (L)

CePs Trikha esas Applicant

\\\ vVersus

~

Union of India & O%.- \je/Spondegzts

REJQINDER AFFIDAVIT

I, C.P. Trikha, aged about 36 years, son of Sri
Shri Dayal Trikha, resident of House No. 569-Ka/60,
Sneh Nagar, alambagh, Lucknow, do hereby solemnly affirm

and state on oath as under :-

1. That the deponent is the applicant himself and
as such he is fully conversant with the facts

deposed.

In answer toO para 1 of the reply filed on
behalf of the respondents it is further stated
that the overtime paid to the deponent is according

to Rules and there is no any violation of the Rules.
2. That the contents of para 2 of reply need no reply.

3. That the contents of para 3 of reply are wrong and
denied. Theapplication is well within limitation
..02/“
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4(1)

4(2)

4(4)

4(5)

4(6)

4(7)

4(8)

"
28]
(1]

and respondents have not decided the deponent's

representation and startea the reoovery from the
salary of the deponant. Thus, the deponent left
with no alternate then to seek the protection of

law against the illegal recovery.
That the contents of para 4(1) of reply need no reply.
That the conténts of para 4(2) of reply need no reply.

That in reply to para 4(4) of reply it is submitted
that the deponent was promotad to the post of Senior
Electrical Chargeman in grade of Rse 555 - 750 and
posted at Alambagh (Town Supply), Lucknow and it is

wrong to say that the deponent was made Supervisore.
That the contents of para 4(5) need no reply.

That the contents of para 4(6) of reply need no reply
however, it is further stated that the deponent is
still working as Senior Electrical Foreman, Train

Lighting, Charbath, Lucknows

That the contents of para 4(7) of reply need no reply.

That the contents of para 4(8) of reply are not
correct hence refuted« The deponent was posted at
Alambagh from August, 1966 to June, 1989 in the grade
of Rze 550 - 750 and worked in,@ézzﬂgapacity as no

Chargeman was deputed with the deponent. The

deponent was Incharge of Accident Relief Train. The
U oor- mortoed”

. Depot Incharge is never esxer worket for Accident

T oy M%o'(/o/
Relief Train but the denonent was pver—worked for

Cele3 /-



4(9)

%
w
.

ART and a Supervisor in grade fs. 1600 - 2600 is
entitled to overtime wheneéézyﬁmEied for ART beyond
normal duty hours. The depoﬁent was allowed overtime
as Incharge of Accident Relief Train. The letter
dated 19,10.1989 issued by Senior Divisional
Personnel Officer,‘Northern Railway, ILucknow, in
reference to letter of Senior Divisional Electrical
Engineer, Northgfp Railway, Lucknow, also shows
that the deponent?:&; hgrked for ART.

A photostat copy of letter No. 2E/Adj /ELC/RLT /89
dated 19.10.89 issued by Senior Divisional Personnel

Qfficer, Northern Railway, Lucknow is"Annexure -R-1".

That the contennts.of para 4(9) of reply are wrong
and denied. The deponent reiterates the averments
made in para 4(9) of application. It is wrong to

say that a fraud was perpetuated by the applicant in
suppressing the true state of affirs, while preparing
the Bills from time to time for the alleged overtime.
The cartificate endorsed in each Bill clearly shows
that the actual cause of overtime Bills is ART and
normal traffic was intefered and the staff booked to
attend the derailment or year work =s staff or ART.
The voucher of overtime was duly sanctioned by Senior
Divisional Electrical Engineer, Northern Railway,
Lucknow, and passed by Divisional Personnel

Inspector (Competent Authority) in Adj. Branch of
Divisional Rallway Manager, The deponent has signed
the Bill as Electrical Foreman/Town Supply zlambagh,
Lucknow - Incharge of ART and Installation. shri
G.D.Singh acting as supervising staff of Electriacl
side. The installation includes maintenance of

s 04/,—
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Railway Colonies, Loco Running Sheds as well as
Accident Relief Train. The deponent has deputed
three Incharge iﬁ;ki) Loco Running Shed, (ii) Maine
tenance of Railway Colonies, and (iii)Accident
Relief Train, respectively. Shri Dharma weas
Incharge of Loco Running Shed, Sri Om Prakash was
Incharge of Maintenance of Railway Colony and

shri G.D.Singh was working as Incharge of Accident

Relief Train. These three persons were deputed in a

rotation for six months respectivelye.

The para 1420(2) of Railway Establishment Code
clearly says that all other non-gazetted statif of all
departments who are called out in connection with
accident /Break-Down shall be allowed the concession
of supply of free fonod, departmentally or otherwise
during the period theyare engégéd in breéﬁ:dow£huties,
payment of overtime work in accordance with the
normal rules time taken in travelling to the site of
the accident and back shall also be recokned for
payment of overtime, and payment of full daily
allowance without the stipulation that they should be
out of Headquarters beyond 8 Kilometers for a periodv
excluding 12 consecutive hours. The deponent is
not entitled for break-down allowance as such he

has been rightly paid the overtime.

The photocopy of Rule 142q30f Railway Establishmen

Code is"annexure R-2"to this rejoinder-affidavit.

o5/~
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e

It is further stated that the Divisional Railway
Manager and Senjior Divisional Zlectric Engineer are
the competent authority to verify and sanction the
overtime Bill. The DRM/Sr.DEE is the Head of the
electrical branch of the Notthern Railway, Lucknow,
Division. The deponent is working under him is as

his subordinate staff.

That the contents of para 4(10) are misleading

and refuted. The correct position is that under
Railway Establishment Manual, it is provided that the
overtime allowance will be paid to the staff attending
for extra hours worked beyond tke sealing hours.

It is submitted that the other employ placed
similerly in other branch of Northern Railway i.ee.
Mechanical Branch and Engineering branch of Northemm
Railways 4&s already explained in para 4(9) of this
rejoinder affidavit that the deponent was working as
Incharge of Alarbagh Installation which includes
A.R.T. alsc. But to regularise the normal functioning
of Réilway the deponent had deputed three different
persons as Incharge of Maintenance of Railway Colony,
Maintenance of Loco Shed and A.R.T. But the deponent
was the person responsible for whole work at Alarbagh
as well as in A.R.T. also. There was no chargeman was
posted with the deponent and the deponent has to

work in dual capacity. The deponent had fixed
responsibility of aforesaid three different

artisen staff to regulzte the work skillfully. There
is no illegality or fraud has been committed by the
deponent as alleged in reply of the resoondents. The

o
deponent has acted bonaifide and in the interest of

caab/-
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4(12)
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Railway administration. The. deponent is sincere
and devoted employee of Railway Department which is
evident from peeusal of Annexure - 6 of the

application.

That in reply to para 4(11) the deponent reiterate
the averments made in para 11 of the original
application., The impugned recovery order is illegal
based on rivelary of two Trade Unions of the Railways
and the Railway Administration had not aspplied mind
which is evident itself by the fact t hat the deponent
was not issued any Show Cause Notice. The monthly
deduction from the deponent's salary arounts |
punishment and recovery cannot be made without
issuing any notice to the deponent. The desponent is
entitled to overtime and the Bills submitted by him
are based on actual overtime working hours. The
payment has been made oorrectly after due verification
of overtime Bills and as such there is no illegality

in payment of overtime.

That the contents of para 4(12) need no reply. It is
further submitted that the deponent's representation
deted 5.7.1990 is still pending for disposel with

the respondent. .

That the contents of para 4(13) of reply are wrong and
denied. The recovery is illegal and issued on wrong
basis and deserves to b= setaside as otherwise the
deponent will suffer irreparsble injury for his no
fault. The overtime payment made to the deponent

is in accordance to the Rules applicable thereto

'Q.?/'-
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4(16)
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and the same cannot be regovered from the deponent
in any manner., The deponent has obtained his
overtime for work done by him beyond the sealing

hours employment,

That the contents of para 4(14) are absolutely wrong
and denied. The deponent has neither submitted any
fraud nor misrepresented himself to be working

under shri G.D.Singh. As already explained in the
preceding paras that the deponent had deputed three
Artisans to lookafter maintenance of Railway Colony,.
Loow Shed and A.R.T. Shri G.D.Singh has signed the
Bill being Supervising Staff of A.R.T. and the
deponent is overall Incharge of the aAlambagh
electric installation. The émgﬁgned order has been
passed by the respondent No. 3 on the invitation of
Uttar Rajilway Mazdoor Uniom. The U.R.M. on several
occasions asked the deponent to join the Union but
on refusal of deponent's to join U.R.M. éﬁion,-they
stareed to harrass the deponent on one or other
pretext and on this ground also the impugned order
of recovery is against the prinicipal of natural

justice as well as without application of mind.

That the para 4(15) are absolutely wrong and denied
and the deponent reiterates the gverments made in

paara 15 of original application,

That the para 4{16) of reply are wrong and denied.
The deponent reierstes the contents of para 16 of

original application in reply to para 4(16) of the

reply to para 4(16) of the reply of éjéf/; . v i »;'

.eo8 /-
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It is further submitted that impugned order of

recovery is illegal and malafide.

That the contents of para 5 are wrong and denied.
The deponent is entitled for his relief and ground
teken in para 5 of original application are well
mainteinable and the deponent's application deserves
to be allowed.,

ST
In reply to pars 6 of the application/is submitted
that the impugned order of recovery is illegal and

bad in law and deserves to be set asicde.

That the contents of para 7 of reply need no comments.

That the contents of para 8 of reply are wrong and
denied., The deponent is entitled for relief claimed
and the order of recovery dated 27.6.90 passed by
respondent No. 3 (contained in annexure - 1)deserves
to be quashed and deponent is also entitled for

exemplary costs.

That contents of para 9 of the application eare wrong
and denied. The Hon'ble Tribunal has passed order
dat?d 31.8.90 and 14.9.90 after finding the prima -
facigifi‘;évour of desponent and against the
respondents. The recovery was stayed by this
Hon'ble Tribunal on 31.8.1390 &and subsequently the
interim order dated 31.gt1990 was made absolute by
this Hon'ble Tribunal on 14.9 .90 which clearly shows
that there is primafacie case in favour of deponent

and balance o0of convenience also liess in favour of

.o -9/1—
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deponent and against the respondents. The
deponent will suffer irreparable injury in
case the order of recovery dated 27.6.1990 is not

wuashed finally.

10.to 13. That the contents of paras 10,11,12, & 13 need no

CO nlrﬁent S.

 Lucknows \;i ,
/—-

Dated: 10.5.91 Deponent

VERIFICATION

I, the deponent, named above, do hereby
verify that the contents of paras 1 to 13 of this
Rejoinder-affidavit are true to my personal knowledge.
Nothing material is concealed and no part of it is false.
So‘help me God. |

Signed and verified this 10th day of

May, 1991 at Lucknow.

Lucknow: 3
cﬁ—/:__

Dated: 1045.91 ) Denonent

I identify the deponent who has

signed before me.

P

( P«5,Mehra)
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120, B uul\(mwn /‘\Hms‘mw ~-{1) Non-gdzcted railway s
~ sheds™and carriage and wagon depots who are

&nd Rclu Train Llectrieal ol.df

§

'

s ciuploved ia

¢

Apyb»tQQQi‘ ;
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Tuin U 2

curmarked for attending to breakdown dutics
shall e .1llm\'cd thetoltaw ar- specinl—ToRessions:

(1) A Luca‘\down

allowance,

which wiH be freated as o Compensatory Aliowance

for all purposcs and the payment of which would be subject to a review by
i+ the controlling Officer in cvery casc where a railway servant has failed to
i turn out for bxc&kdow.l duty wnhm the S'mu].mci time, st the {foifo}vmg
: i T orales ‘ ‘ . i L
; ' ‘ ‘ N .
I~ . - 5 B N -
Catugm'v of Stali Seale P ~Alncunt © !
I S o .. Dberakdown ajlo-
: ‘,‘ _ i f © by wance per mionti
. oo ; . owed [-7-8S f.‘
: Ofd F\"vn-'l ‘ ' :
. 4 £ : 1
L. Unskilled workers Rs.\l96-232, 750-940 SN ‘
‘ i
2. Semi-skilled Artisans Rs. 210-290/800- 1 150) ! :
‘ ' ; » Rs, 10/ pam
3. Ower Group "i>" Stail Rs. 200-240 < inas |
. Rs. 200-250 773-1025 .
-~ ‘ Rs. 210-270/800- 1150, { J ‘
’ : v ' B
4. “in scales and skilled Rs. 225---308/825-1200 . 3 Rs. 150 04
‘| workers ~ Rs. 260-400/950-1500 - S|
N 1 Highly skilled Artisans ete. Ry, 330-480/1200- 1805 H
Mistrics. TXR olc. Rs. _»3()—560;13./,L)-Lp40 ; |

Tl
6. Chargemen, TaRs cte.
-Stafl in higher scales

B

P

Ks.
JB

5425709/ 14GO-2300

530-750/ 1600 266
d above ‘

(5 | Provided thut the supervisory

| 7‘0’100) ’()bmcucpt the

stadl,
SUPETVISOrs in

holding mposts: o vevised scales ‘upte Ra 550.

wagon <depot,

loco lunnmg,

. shed

QI

the

harg Um carriage and
?

clectrical n,l,c n) may be granted breakdown,

M allowance at (he rales predcribed in this clau

i

(i) Supplv of [ree foud. uqmrm.cnmllv or otherwise duriig the p

engaged in breakdown duties:

i

L]

criod they are -

/. (i) Payment for overtime work in
/ in-travelling o ltl“" sitc of the

(/ . payment of overlime:

{iv) Payment of {ull daily allowance without

tive hours;

(2) All other on-guzette

tion. with :\cc'dmh’b.mkuown sh.m
sub-rule (1 above:

Gi). Gil)

and Y of

onl of Jeadguarters beyond 8 kilometres
/.

“v) Priority for ailolment of quarters, paiticul 11.\/”4 quatiers
1 sheds or cardage and wagon (kpo(s as tlu‘ case

1] JL.L..

accordance with 1.1° novmal rules,

ey
time Qken,

accident and back Ja “ulso be reckoned for o
the stipulation  that they should be
for & Pcriod careeding 12 - congecy-

v
ol
;

near 'the ryuning
may bs. ) :
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. Provided [ mthu that the abom conccss:on,s w1 also be qd'missiblj;j

| .
‘, :wsory stafl - who are 110%(4‘11)( ot {Iae st'mdnw bxca#(down :x!!c_,»ﬁzmmce‘__m
mth th4r0v150 to ‘sub-rulc - (2) abovc . J ‘ : '

; | ; II‘ " ! N ' ' : b
: (3) G{lzdts.d staﬁ who are cﬂkd out;gu connection. wjth cc:l(ents /brcal\@“u\“n sn‘ii
’ “allowed lho chneessions cnumerated lm dausu (fl) aid (iv) of sub-rule (i* abm

Provukd ih'xt no Cash (‘ompunxatxong in ]Ecu; of free food shall ibe paiil
(_mz,eucd stall. ‘ ‘ ' S

4
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i

above, a breakdown may be aay

y o ‘(4) For the purpose of sub-rules (1), (2) and Q.‘t
ing ]ix105'~-~-

S
o of thc following, which inerrupt nomml traffic on run

SR iy Any accident which mvolves the callm" out’ of |a buakdowu train or engine

with special staff or cqmpmcnt (mcludmsz MFI cquxpmcm or, tmﬂu, manc).
{rom the ncarest bn.a}\down train depot oa sht.d

.

e

1,

j o 1
(n) A breach or wash- (ma) on the line: i

fower wagon or breakdown lotry:

- (i) r"ﬂﬂppmg of ovcxhcxd clectric tmclmn lincs: which mv\xITs ct\HniJ cut nf

. RN
. .

.
' , §
Y ‘.(1\') Damage/bursting  of pomts requiring  the

atichdance of a bx:.a}ﬁlu\m rqmr/
mmmmamc gang; :

(v) lh cakdown of finterlocked lifting hlmx*rs : o BN

{vi) "I‘oml interyuption of (a[u.ommumwno1,’wnu.um\muas or of pu\’/cx." :sqf:ply,.'
! ‘ S,k

. y; . R . .

' | ' .
14214, ()m(urn allowunce~A (oo rmph signatier/tekeprinter op cra(or/wncﬁcss opc-
oo may be paid, additional remuncration per mcssige worked in. excess of the peu-

fied number of niessages during his e'ght or six huma duty on a iy mmaled umgu" nndu.r

the fol lowmw umdxhons, viz. { E o ‘ S
;

(1) Out(umr allowance’ is o be "IQIMC(l tor. ail measages (inc ludmg service mes-
sugzes whiclh are now to bo crassified as T messages) which are disposed of
: (sent m} reccived) during an_cight hour! (continuous). or six hour (hmnsm)

shift in excess of the mlmmuxn numbu of messages as mux\.:lled in sub~’rulc (n) :
below. - ! SR

| ' o I

“{ii) Telegraph Sjoumlm/[ukpxmlu Opuu'pn{l \\'xdc §5 ON*'atox working on ah~:.{
‘Outturn’ allowance circuit - ~will be regyiredd to handle ‘the followmp anE\cr of

’ mhssagcs per terin ol<ught or: .;Jx houry di'ry cither by .[ndmv ’!

_ bmh wnhout any xtra remunemno . ! o :

' t f . i |
T A i Nbf
: 3 c _, ~ mininum |
, - o T messages
R
. . - . 16(;
(©)  Wircless Operator link SR . . . . . . .7

(@) Telegraph Signaller - -y . L,

(b) Teleprinter Opcm} or ' <

B . . . SU

J6~-1 RBIND/87




1

xiﬂ' [} g~

¥ faam, 550~
: %’xhﬂ“qdrr g

B l

. . t

: : v by

' f ; li
l

“ ‘ ", O
R N T T i' ‘ ey
‘., A ! BRRL: - g o i [
A S : X J 2 ‘ ‘ PRSI I
ot 20, Wit e, —~(,1) LEag ‘n% AR A et i 7 Amitfer w1yt

R GEEIEL 167 Y, g T A & fan fafrsn o drz i eﬂ? e ey o aeten
w1, Freafatay fa'r:w ﬁ«mq o AR «|"r sy -wj : S :

(1) rmr“rfm ELY fru WOTRT fRE we sofdi & fag qﬁmt*nﬂ" Weq F c‘w

¥ U SANT T et waig WAF T ¥, wgr|wE %ﬂiraﬁt foyerer ;
NAT FTE g3 mﬁtrm"arr &Y, frgany Jﬂmﬂ “m w}*&w T amm”rrr Faqr
S ) | ) . . R
ﬁmﬁq:«: w7 snm o erafamaft U 1-7-85 mqﬁm‘cg; -,WHJ:«,
i ; i SN R §
TR e Py (R I RV
'; o Esuln 1 AT 5 l TR
E { v e . (ﬁo) ! : . . ch :
1. AW 4w, 196-- 232 il 750-940 % 1
B » . 3 ! i I
2.9 ‘xjnm TR, “0“24‘0\ L 8001150 %ot
Gi_ar "ii ' | i }l
3 o wag M i 200-2407 + 775-1¢25 Be b
! | | 200-230 J| | | o
: o : o C 800~1150 wa |
: ‘ o 210-270 || 800-1150 go
4. errmmrfr z?r SEEITS 225-308 ' 825-1200 LI IR
Cogw mt FUF FAFIT 260-400 |, 950~1500 R
z N
5, wﬁr‘gﬁm TR ‘ 330-480 - j200~1800 Fo )
s, ;ﬂaﬂ, met Il aify sgr-s60 1320-2049 %o J
6} =i, m'n qher - 425-700 :* ) 1400-2309 7o)
R R Fmonar ¥ 550750 1 1600-2560 o | . K
L, oatafiger 3 afaw i S
Con . ] . : i
e P 12 s e, ...-.._.L...- - .

. T A e wiafsaar f*m v{f"ﬁf vﬁﬂ
700/1600—20(10 ’(o aF B grrt.,w FaAL & c’&mvr T qﬁ
W oy ¥ fufr otf e Ry vraﬁ i zv: 'r"mr oh mﬁm ’

i - ] f‘é?":
(i) wa vﬁﬁr ¥ TN w7 3 Hr«r gq\z“r, zr %m gr faurit "r“v 'ﬂ &
O WRET fazr[ ST ; B :

«*[ ar fFaa vy ms“r e mm’r q&}a%sf

- "4_;,"

(1) wrmreg f‘amﬁ ¥ sr:mq arf“aa"ﬁvr It %' f«g wary, quaf M" Ert?; :ﬂ“r{ :
B O ¢ qlw T : mm %ﬁtlmwsrﬁwm & wgg % fere o ,-h ad
Sy Fe , o , _ S
(1v) &y TW?TH\TE F1 0¥ ﬁrv’*'qa«w & faar QEE R S ¥ vzf.rr L
a1 aefa & fac s fas'mmat T8 wmmg ¥ AET A, g e L
WE T SEILE o AT

N . A Al . ) . [T 1
(V) e Mmz\r\u agifeafs, i 5y AL ST A7 ey & fawz et 5 : i
| AR F firw *{r'ﬂm g i S rn rpeik e

. ; i
(2) @ Rt & mk Wt W arcrafen s 47 foreg rn qera*nsn/wmaa
A T g, R gmrf‘rqn (1) qz '-(1[)

m 5 (V) q sm%—,}; ﬁ;w“ dar
. L

: i . 4
|
o

o lmE TR T

IO iy -ick



| ‘
SRR L R UL I
. / ‘ ; ‘ 1 E li ,‘ v
oV i ok l Coa -
B : :Ij { AI E
o _ :
‘ 1 55 | v ‘ | “‘ | l(‘
“A : { | . v ' : . - '.v .
? L : A Ls f::fm' 1628 T o H & fcﬁﬂ’i r('ir(tf. i 3({‘?,,‘4,‘ Fraad! aari ?-‘ﬁﬁfé«‘f(r'_ﬁ y
. L ‘>‘«m’4 s fogr domd Ao ,},,” ;[‘ﬂ Fon i 1 s { o

SR r qa%eg g A —m«n*r frarad s qddef a"werrf‘fa‘a ﬁ CHECET Jv.T ﬁr&
N ¢ ) & T & g wr'ﬂ AT T Y famar & 1 1 1

}\ 5 F(3) fmrfard q»midra T, f\ﬁr’l g*xa'?m;m.a' % qaq ¥ ﬂ!’xr v“xrq,-f’ﬂﬂ rfmm‘
f ' (1) & moz (ii) st (iv) & SUTTﬁIl'T feaay g Ay s ol ";I‘ ok
i . ! ) ' i ‘.I

: | . !
i S g TEY, et mfrarfz‘im TNOET AT

N . . . i . ' 1
\ fo : o . . o '.1';.1.
' (4) ?mma 3afrra (1), (2) 'sﬁ'(‘(') g AFEET ﬂra'mﬁm Fa ﬁ“%«i* o
%fr; Al wwdr g fawdr 2fitin aval 0w g ’fr%frm H H‘r REG ig‘:---- s ;w i
oo C () A gde, iR fawzaa «:ﬁ Wit fefir @z T fw:{ erw‘ﬁa’«
AP ‘ ITERT (TATHY gOes A1 Ay AT whr) & wew dFEE "rrér’ '
‘ R U 15 e 4 O : ‘ R

. ‘ o ' B SR .
(i) w57 &0 gz v EURCARCIL I SRR

A (i) s frga ador avedl o 7E aerr, Rl e da A o *rft axr ,;i.
. i t ! Cr< arT V”"Tm[" ET ’ . s i;;
13

| ’ !

o . . o i . : . !
P . BN (i) ot o meﬁr e urr«rx, femil a7 wowa; drgttﬁvr wq T e e
s + o VS : : _ o

o NP o - . .
(v) sesatfay 'ani'qzzrr TAMEN FO AT FAr S i

i . P

e

Sy . . Lo v ! e ‘ ;
P (V) R AT AT Ar gt gl ar ot #iv, ’{T.--'JWW b

T : . . : ] : ' N : .
. i ) L . . i( . . \ . {l
R ; kTR
D 1421, «h‘aqrar AR =31 fRaTa g "ﬁfﬂ"( E LR r’qm vfm%z"f ﬂ mﬁ mm‘aﬁﬂ :
- aferr wo ey s ar owy 0@ A ECCU a'm?m“%rn Fr fufiler Foar - 4 ety g ‘TQ" 5
Neuw wAm mc; Aﬁ‘ e onifoafin RELE) ﬁ’mw’nd wHl % %{ﬂ" fm. v’n vz“mtg

A
W F
N i

. i
g amam C , s o :
(1) '*’”‘ffﬁ?ﬁ aar w1 T it (f» W daks e s qﬂ e ]i
SR LW & vy i witya feariaren R) & fo fear e g g sl e zra (ﬁrf““v: ] :
e ,f At wg 8¢ (W war) #urd & Qe gl ) sw qaw e ¥ i 1
. s g W faver (9 A e fag) se o A SR (i) @ Wzg

S D N
s (i) ,,.Q?UT,TUF_«’T awr s gv wd & iR GERERERIEC e AT /?.ar{

AT AN S un mg AT 8 3w 380 0 v emify W favfafua e
: PR ogrw G wfifeer wilvafir & fow A Uy e @ st a‘w” :
PO R G eI K (L e E e et S R CRT K 'T’U‘ﬂ'-" Nr

; o , . -

) ’ . ; .

S | . e

R | %) e fawee L, g
A\ K o ‘

4-% ’

f
! i
i v, oy X 2 : o . g
U s () iR Tt g 03
] . ,§J | A /3

151

(
(@) afifiex onrer @ |
(




A«
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ANNEXUR B,~“€
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p NORTHERI RAT L3 Ay
EX Mol 2B/ M 3/F1c/R1T/89

Divisiona) Clfre,, |
T'JCknO\' .D1 ° 1 9 - ] O 089 o . |

Sry Divl. Flectric r
Northern Rly; . N
Lucknow o :

al Ingincer,,

S
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SR T

o
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N,

Sub:= Payment °f0.T. allowance 1o Shri C.P.Trikha
" EFO I/c-AMV~LKO. :

. . AT e ™ e me
[ : v ] * L L]
]

Voob Refis Your letter o,

T

0 P e

v 167-E1§0/LH0/NDA& OT dt. 17.10,89, §§
e - | ' ki
T The 0.T. B1115 of Shry b

T

. C.P.Trikha =ro =AMV LKO
were always received inAdj sec after Sanction of 0,7, o
¢laim by Sr.DEE/LKo, In none ol the bi1ls he was shown &as
Incharge as sych there was no roint to withhelg Sanctioned
O0.Ts by the Branch Off{cayp, Mere 5o oan Incharpe of the
Depot is never carmarked for ART, How and unrdop what

Circumstnnces he was €ar-marked for ART 15 best known
to your brancy and you, ‘

. N superviser ip rrade o,

: to, 0.7, when carmarked fer ApT

e beyond normal duly hours on the
not incharge of Depot.

1600~2660 (n5) 14 entitled
“nd detailed to work

Clte of accidonts‘if he 1ig

Please find out t ho Sanction of ART in electrica) . b
Department at Lko ang Check up a5 to how ang under what | . i
circumstances he wos earmarked forp ART Stnrr Parmarked *
for ART get Special concessigns like Riy, Accomodation ﬁ
I residence near the place or posting and ART allovancd

1

- You may 1ike to prepare
- explaining the positi

A}

b 'j"'gj :
_the reply ror Uyt agenda
on on its rmg merits

~ e

AI7 > /),

Sr.Divl.PerSOnnel Officer.,
NeRly/lucknow, '
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